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New be i i i I Ih i Si Li ie 2b th Clay or May , 2uU2 .

Hul l b i e SiVi I . Laksji ilVi i bwuiTi i I'la 'Chaii . V I Ce Ui'ia I riiiaii I J )
Hon b i e bi'i . b . b . Ciiauiia, MeiiiDeri.Al

OA-2636/2000

bt"i . Arnal Biiabu v ,

b / o bi'i . Ba i a l arn .

K/o Q.No.b64, Sector-6,

K . H . r u r arn ,

New De i in -1 .

bii . Hoh I aai i (NLiiNar',

b/o bii . nar I 9 I an S i riyr'i ,
K/o b lar r 0.no. / ,

C.b.H.b. byane b Ma I e rnI r y Huap i I a i

K . K . Ku r arn ,

New De i ii i - 21

Si'i. Kam N I was ,

b/o L t. . bn , bancia b i ny'n ,

K/u b t a r i w.No.12 ,

C.b.H.b. byane ok Mater ri i ty Hospi lai ,

K . K . K u r a IM .

New Ue i il l -22 .

bn . BraliaiTi b l nyii ,

3/o late bh,. Sii i sh Rarn,

b I a r f w. No . 'i 2 ,

C.b.H.b. byane & Ma t e nni t y Hosp i t a I ,
K . K . Ho f■aiVi ,
New Dei il l-22. App i I can IS

(By Auvocaie ; bti . An i i b i nya i j

(§■ V e r 3 u s

"i . Union or" i nu i a trirouyn
I  L s bee r e I a r y,
M i n i s t r y ol Hea i tn ik rain i i y We i i are ,
N i I'man Bnawan ,
New De i 11 i -1 1 .

Dr . b.r. AQyarwa i ,
Di rector' benarai of Heal tin bat-vices,
M 1 1 1 i s t r' y or Hea i t in bi rarn i i y vve i r ar e ,
N I rrnan Brna wair_,
New De i i'l I - "i "i .

Trie Acid i . Di r eCftoi' (HQ) ,
Ceiitr'ai bo ve r iniTit 1 1 1 Heal tin bciierne,
MIrrnan Bnawan,
New De i in I - "i 1 . Hespondents

(By Advocate ; Madinav Panikar- )
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1 . Sh. Maliender- Pal Sharma,
h>/o Lt . Sh. Kayiiu Da/a I biiar iua
R/o 16 releyraph Place,
Bang la bahiu Marg,
New OeIh i-1 .

bh . La i a Rain,
S/O LI . bt'i . bhi'.i Ciiat'iCi ,
R/o Q . No .13, Type-'i I ,
M i n I o Road,
New De I h j

BhustiaiV ) i Gera,
L I . Si'i. Gur' d/a I S i ngh ,
A-61 , Anand Vihar,
UttaiTi Nagaf'.

C5l"l .

b/o

R/o

0 I d

DeIh i-59.

r
4 . Si'i. Ra j i V D i wan ,

S/o 3h . bur esii Ruiriar U i wan ,
R/o H.No. 2/141 ,

SuPfiasri Nagai',
New De i h i .

5. Sh . 3uf endef Kuinar,

b/o Lt. bh. bhoop bIngh,
R/o J-429 , biiakuf'pur ,
DeIh i-34.

6. b'h . Ja i Pcakasii T /agi ,
b/o Lt . bh. Ga(hda b(ngh,
R/o 19/24. Lady Hardi iige
Hospi tal GOmpOuhO,

ParicCiku i an Read ,
New DeIh I .

7. bi'i . Raivi Naiaih Paswan ,
b/o L t.; bh. dee I Lai ,

R/o 19, fype-1 I , Minto Road
New De i h i-2.

8. bh. Om Dutt ,
b/o bh. HarPans

R/o 51 , i ype-i I
New DeIhI-2.

ca I ,

Minto Road

9 . bh . ivlanohder b i rigii ,
b/o bh. Hani bIngh,
R/o 417, Biock-o7,
bec'iOn-2 I ype^ 1 I Area,
Go I e Market . New De I li i

10, b h. Vis h n u,
b/o bh . Ganesfi I Lai ,

R/o Jfiaiizar, Dei ti i Gate,

Na I wa I i Ga i I , D I s t t . Roh tak ,
HaI/ana.
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11 . Sii , DharamV i t ,
b/o Sh. Rarii Ku/nar,
V i i i aye Ciarii i , wai; i r-pur ,
P.O. Dhamuama.

Gurgaon (Haryaria ) .

I

App i i can 13

Sh. Kumar Pai Singh,
S/o Sh. Kam Swarup Ji ,
K/o 333/12, Sanyam Vihar
New UeIh1-o2.

13. Sii . Slier' S i iiyh ,
S/O LI. Sfi . Mur'l i • Dhar , '
K/o 2439/ 1 1 , Na I wa (Sa I i .

Ci'iuna Mand I , rahar.9af) j ,
New Lie 1 h i - 5b .

14. Sh. KaV( Patra,

S/o Sh. jai Kr isiina Palra.
K/O 112, Q.No. 43, B1ock No.U.
Lady Piardj nye staff Uuarlers.
New Ue I ti I .

15. Sh . Yoyender S i nyfi,
S/o Sh. S i ta Kam,
K/o 4b3B, Laddoo Gha1 i ,
Pahargarij, New Delhi .

(By Advocate ; Sh. Ani l Si tiyal )

Versus

I  . Un i oft of i (1 d 1 a tfI!'• ouyfI
i  ts Sec re v'/'i'V ,
Ministry c'-' ( a I t fi & F aim i I y We I f a r' e ,
Im' i r fiian Bha wa it,
New DeIh i-11 .

2- Dh. S . P .■ Ayyarwal ,
Director Geherai of Heal th Services,
Ministry of Heal th & Fami ly Welfare,
N i rman Bhawan,
New DeIh i-11 .

o . The Principal & Medical S u p e r' i ri t e n d e ri t .
Lady Hardinye Medical Col lege & Smt .
3.K. Hospi tal , New Delhi . Respondents

I, By Advocate ; Sh. Madhav Pari ikar}

ORDER (ORAL)
Hon'ble Smt . Lakshmi Swaminathan, V i ce-Cfia i rman ( J )

Heard both the learned counsel for part ies. In

botii the aforesaid OAs the ap i icants are Operation Theatre

Technicians (OTTs) wfio are aggrieved by certain orders
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issuecJ by tfie respooclen I s , name I y , O.M. dated 12.12.2000

and 7.12.2000 , wi thdrawing upgraded pay scale of

Rs.5000-8000 granted to them earl ier and reducing to Ra.

4000-6000.

2. When the above two cases were taken up for

hearing. Sli . An i I Singal , learned counsel for app I i cants

has submi tLed copies of the orders of the Hon'bIe Supreme

Court dated 23.8.2002 in Special Leave Pet i t ion (Civi l )

. No. 20S22/2000 (Uniomi of Ittcllia &, Ors. Vs. Safdar-jung

H.O.T.T.S. Associatiiort & Ors. ) and copy of the Hon'ble

High Court order in C.S.P. No. 7043/2000 dated

22.11.2000, the same are placed on record.

3. The respondents in tlieir reply have annexed

a  copy of the stay order granted by the Hon'ble Supreme

Court in the aforesaid SIP. As per tlie stay order granted

by the Hon'ble Supreme Court dated 15.12.2000, i t has been

clear ly stated that stay granted wi l l be t i l l the Special

Leave Pe t i t i on comes up for" hearing. Learned counsel for

appI icants himsel f has submi tted that this is I ikely to be

taken up shor' t ly.

t

4. We note that by 1 r i buna i ' s ad interim order-

dated 1 :'.S.-j 2 . 2000 , wi thout liearing tlie responden t s , s t ay lias
\  j' r]

been granUd against the operat ion of the impugned order-

dated 12.12.2000 in OA-2636/2000. Simi larly stay has been

'ti-



iVw

"W

-5-

yranteu aga.nsl Lhe operat ion of the impuaned order dated

7.1^,2000 I ii \y.;€)A-2596/2000 by ad interim order before
{  )

tieariny ttie respcj-r'iden t s .

i t IS not disputed by the part ies that the

facts and issues raised in the present two appl icat ions,

uA-2636/2000 and OA-2596/2000^ are si ini lar to the issues

that were raised before the Tribunal in Safdarjung

Kospitan OperaUon Theatre Tecrniniicall Staff Association &

Ors. Vs. U.O. I. & Ors. (266/2000) decided on 30,5.2000

which is now subHudice before the Hon'ble Supreme Court in

the aforesaid Special Leave Pet i t ion.

6. in view of the stay order granted by the

Hon'ble Supreme Court dated 15.12.2000,which apparent ly

haat not been brought to the not ice of t^e Tr ibunal when
A-the order dated 13.12.2000 was passed wi l l be binding as

also in the other case i .e. 0A-25g6/2000 where the ad-

i fiterim order has been grarited ear l ier to the Hon'ble

Supreme Cour t orcisr .

I  . 1 11 View ot the above facts and

Circumstances, we consider i t appropriate to dispose of

the two OAs wh i cii shal l abide by the decision of the

Hot! ble Supreme Court in Special Leave Peti t ion (Civi l )

No.20922/2000. The respondents shal l also ful ly comply

wi th the stay order granted by the Hon'ble Supreme Court

and in the c i rcums tances the ad inter im orderg granted by

the Tribunal dated 13.12.2000 and 18.12.2000 in the two

OAs, respect ively stand vacated. No order as to costs.

W-'..

f  !

-ii.
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9- Let a copy o t' this ofcler

OA-2596/2000.
placed in

/ V V /

(- V- . S . Qiiac^ ^ Soi t . ^ Lakshm i Swam i na t han r"
V i ce-Cha i rman(J)

,N-v.
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